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Sh. Anil Kumar, PCS for the petitioner. Sh. Krishna Dev Vvas, CGSC for the

ROC, Kanpur.

Argument of counsels for both the parties are heard. The petiti::rnér counsel
also filed a supplementary affidavit by disclosing the name of the Professional, who
had been assigned the task for filing statutory return, but failed to perform his work.
A copy of such affidavit to be provided to the L.d. CGSC representing the ROC,

Kanpur.

We heard the argument of Ld. PCS/Counsels from both the parties by
considering the facts & circumstances of the present case, we feel that the present
petition can be allowed on certain terms. The order in detail is recorded separately.
Hence, the present company petition is allowed with a cost of Rs.25,000/- payable

to the Central Government through the O/o ROC, Kanpur.
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